The Registrar General,

Principal Bench,

Hon'ble National Green Tribunal,
Copernicus Marg, New Delhi-110001
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N UTTAR PRADESH POLLUTION CONTROL BOARD
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Sub: Submission of compliance reportdn behalf of Uttar Pradesh Pollution Control
Board in order dated 10.04.2024 passed by Hon'ble NGT, Principal Bench, New
Delhi in Execution Application No-24 of 2023 in Original Application No. 44 of
2022 in the matter of Saket Girls P.G. College Versus State of Uttar Pradesh &

Others.
Sir,

In compliance to the order dated 10.04.2024 passed by this Hon'ble National Green
Tribunal in Execution Application No-24 of 2023 in Original Application No. 44 of 2022 in the
matter of Saket Girls P.G. College Versus State of Uttar Pradesh & Others, the compliance
report on behalf of Uttar Pradesh Pollution Control Board is hereby attached with a request
that the same may be put up before Hon'ble National Green Tribunal for kind perusal and

consideration.

Enclosure: As above.

Copy to:
1. Shri Pradeep Mishra, Advocate for UPPCB.

2. Chief Law Officer (Incharge), UPPCB, Lucknow.

3. Regional Officer, UPPCB, Raebareli.

Your's Sincerely,

(Dr.gam Karan)

Chief Environmental Officer,
Circle-5

[

Chief Environmental Officer,
Circle-5

a1z @ R %,
TR, TE@Te—226010

£ ==-info@uppcb.com
dgage -www.uppcb.com

TC-12-V, VibhutiKhand
Gomdt Nagar, Lucknow-226010
e-mail: info@uppcb.com
Web site www.uppcb.com
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BEFORE
THE HON’BLE NATIONAL GREEN TRIBUNAL, NEW DELHI
EXECUTION APPLICATION NO-24/2023
IN
ORIGINAL APPLICATION NO- 44 / 2022

IN THE MATTER OF:
Saket Girls P.G. College Applicant
Versus
State of Uttar Pradesh & Ors. Respondent

Compliance Report on behalf of the Uttar Pradesh

Pollution Control Board in compliance to the order
dated 10.04.2024 passed by the Hon'ble National

Green Tribunal, Principal Bench, New Delhi in

Execution Application No-24 of 2023 in Original
Application No. 44 of 2022 In the matter of Saket Girls
P.G. College Versus State of Uttar Pradesh & Others.

The Hon'ble National Green Tribunal, Principal
Bench, New Delhi vide its order dated 10.04.2024 in
Execution Application No-24 of 2023 in Original
Application No. 44 of 2022 In the matter of Saket Girls
P.G. College Versus State of U.P. & Others has passed
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the directions. The relevant excerpt of the said directions
are as below:-

........ 6. In the order dated 23.11.2023, Tribunal
had also taken note of the order dated 17.11.2023
imposing environmental compensation of Rs. 85
Lakhs for the period of violation from 15.06.2022 to
30.10.2023 upon the Executive Officer, Municipal
Council, Pratapgarh. Since the amount was not
deposited, therefore, it was observed that competent
authority was expected to recover the said amount
expeditiously.

7. Learned Counsel for the UPPCB submits that the
said amount has not been recovered till now.

8. Tribunal had also observed that violation was still
continuing, therefore, for the further period of
violation necessary action be initiated.

9. Learned Counsel for the UPPCB fairly admits that
no action has been initiated till now for subsequent
period of violation. Hence, we find that there is clear
non-compliance of the order of the Tribunal dated
23.11.2023 by UPPCB also.

10. Learned Counsel for the UPPCB has stated that
now expeditious steps for recovery of EC already
imposed and for imposition of EC for subsequent

violation will be taken within four weeks. Hence,

2 -~
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UPPCB is directed to file the compliance report in
this regard at least one week before the next date of
hearing, failing which Member Secretary, UPPCB will
remain virtually present on the next date of
hearing......... "

Compliance Report

1. That in compliance to the Hon'ble Tribunal order dated
10.04.2024, the site of the college in question was
inspected by the officials of Regional Office, Uttar
Pradesh, Pollution Control Board, Raebareli on
25.05.2024 and during inspection, the situation of the
water logging around the college campus was found
to be the same as earlier. Also no arrangement has
been made by the authority concerned for the
drainage of said water logging. A copy of the
inspection report dated 25.05.2024 along with
photograph is being collectively attached as

Annexure No.-1 to this report.

2. That further in pursuance to the above inspection
report dated 25.05.2024, Uttar Pradesh, Pollution
Control Board vide letter dated 29.05.2024 has issued
a show cause notice for imposition of Environmental
Compensation against the responsible authority in
question i.e. Executive Officer, Nagar Palika Parishad,

Pratapgrah for not setting up adequate facility for

s &
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drainage, treatment of sewage effluent with default
period from 01.11.2023 to 25.05.2024 in accordance

with the Guideline prepared by the CPCB titled as

"‘Report of the CPCB In-house Committee on

Methodology for  Assessing Environmental

Compensation and Action Plan to Utilize the Fund”

The copy of the letter dated 29.05.2024 is being

enclosed herewith as Annexure No-2 to this report.

3. That further in pursuance to the show cause notice
dated 29.05.2024, the Uttar Pradesh Pollution Control
Board vide letter dated 21.06.2024 has imposed the
Environmental Compensation of ¥ 35.0 Lakh (Thirty
Five Lakh Only) for not setting up adequate facility for
drainage, treatment of sewage effluent with default
period from 01.11.2023 to 25.05.2024 against the
responsible authority in question i.e. Executive Officer,
Nagar Palika Parishad, Pratapgrah in accordance with
the Guideline prepared by CPCB titled as “Report of
the CPCB In-house Committee on Methodology for
Assessing Environmental Compensation and Action
Plan to Utilize the Fund”. The copy of the letter dated

21.06.2024 is being enclosed herewith as Annexure
No-3 to this report.

4. Thatin compliance to the Hon'ble Tribunal order dated

23.11.2023 and failure to deposit the amount of the

4



308

environmental compensation of ¥ 85.0 Lakh (Eighty
Five Lakh Only) by the responsible authority i.e.
Executive Officer, Nagar Palika Parishad, Pratapgrah,
Uttar Pradesh Pollution Control Board vide letter
dated 30.01.2024 and subsequent reminder letter
dated 22.05.2024 has requested to the District
Magistrate, Pratapgarh for collection/recovery of the
said Environmental Compensation. The copy of the
letters dated 30.01.2024 and 22.05.2024 are being

collectively enclosed herewith as Annexure No-4 to

this report.

Therefore the above compliance report on behalf of
the Uttar Pradesh Pollution Control Board is placed
before this Hon'ble National Green Tribunal for kind
perusal and kind consideration.

O

(Dr. Ram Karan)
Chief Environmental Officer,
Circle-5, UPPCB
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i we e 6. In the order dated 23.11.2023, Tribunal had also taken note of the order dated
17.11.2023 imposing environmental compensation of Rs. 85 Lakhs for the period of violation from
15.06.2022 o 30.10.2023 upon the Executive Officer, Municipal Council, Pratapgarh. Since the amount

was not deposited, therefore, it was observed that competent authority was expected to recover the said

amount expeditiously.
7. Learned Counsel for the UPPCB submits that the said amount has not been recovered till now.

8. Tribunal had also observed that violation was still continuing, therefore, for the further period of

"

violation necessary action be initiated.........
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upon the Executive Officer, Municipal Council, Pratapgarh. Since the amount was not deposited, therefore, it was
observed that competent authority was expected to recover the said amount expeditiously.

7. Learned Counsel for the UPPCB submits that the said amount has not been recovered till now.
8.Tribunal had also observed that violation was still continuing, therefore, for the further period of violation

necessary action be initiated.
9. Learned Counsel for the UPPCB fairly admits that no action has been initiated till now for subsequent period of

violation. Hence, we find that there is clear non-compliance of the order of the Tribunal dated 23.11.2023 by
UPPCB also........"
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: A, Annexure-4
™Wpz"  UTTAR PRADESH POLLUTION CONTROL BOARD

The Collector,
District—Pratapgarh.
Sub:Regardin collection/recovery of Environmental Compensation imposed against Executive
Officer Municipal Council, Prata arh, '
fer to the Hon’ble NGT order dated 07.08.2023 in O.A. No. 44/202%, in the matter of Saket

Please re
fGil;ls PG College versus State of Utttar Pradesh & Ors. The relevant excerpt of the aforesaid order is as
ollows-

soeeeend O In the meantime, State PCB is directed to ensure that there should not be any discharge of
Untreated water into 10 open land or the waterbody and in case of any violation, environmental
Compensation musy be assesseq and realized in accordance with the parameters laid down by NGT and

17.11.2023 has imposed the Environmenta] Compensation of 2, 85,00,000/- against the responsible Project
Proponent je. Executive Officer, Municipal Council, Pratapgarh for a default period of 15.06.2022 to
30.10.2023 that there was an incomplete drain Jeft open by them in front of the College and waterlogging in
the said drain was causing serious health hazards to the students and untreated water of the drain was
released in the Saj River as there was no STP to treat the same. As per the office record, the amount of the
Environmental Compensation has not deposited by the Executive Officer, Municipal Council, Pratapgarh till
date. Copy of the letter dated 17.11.2023 same is attached herewith.

Further Hon’ble NGT vide order dated 23.11.2023 in subjected O.A. has also passed directions. The

relevant excerpt of the aforesaid direction s as follows- -

....... 5. Along with the additional action taken report dated 21.11.2023, the UPPCB has enclosed the
order dated 17.11,2023 imposing environmental compensation of Rs. 85 lakhs Jor the period of
violation from 15.06.2022 1, 30.10.2023 upon the Executive Officer, Municipal Council, Pratapgarh,
1t has been pointed that the said amount has not been deposited till now, therefore, the competent
authority is expected to recover the said amount expeditiously in accordance with law. Since the
violation is still conlinuing, therefore, for the Surther period of violation, let the necessary action be

The sum of %, 85,00,000/- (Rupees Eighty Five Lakh only) is payable in account of Environment -
Compensation from Executive Officer, Municipal Council, Pratapgarh.

The Name and Address of the Owner/ Directors of the concerned unit is as follows:

1. Executive Officer, Municipal Council, Pratapgarh.

In compliance of the Hon’ble NGT order dated 23.1 1.2023, you are hereby requested to recover the
same and deposit it into the account of the U.P. Pollution Control Board's Account No.
701502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhay Khand, Gomati Nagar,
Lucknow. '

Enclosure-As above.
Yours Sincerely,

(§énjeev Kumar Singh)
Member Secretary
Copy to:-Regional Officer, Uttar Pradesh Pollution Control Board, Raebarel; for information and necessary action .

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 hse
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppcb.com - Web Site; Www.uppch.com
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